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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 248/2023 

 

IN THE MATTER OF: 

Varun Gulati      ... Applicant 

Versus 

 

State of UP & Ors.                      ... Respondents 

 

REPLY ON BEHALF OF THE RESPONDENT NO. 6/ NISHA PRINTS 

  

MOST RESPECTFULLY SUBMITTED: 

 
PRELIMINARY SUBMISSIONS 

1. That the present petition is an abuse of the process of law and the closure 

of the respondent’s establishment has been ordered without following the 

due process of law and without observing the principles of natural justice. 

2. It is submitted that the Joint Committee constituted on the direction of 

this Hon’ble Tribunal, vide its report before this Hon’ble Tribunal Dt. 

13.7.2023, has confirmed that the respondent’s establishment was having 

a valid CTO and NOC from CGWA. It was also mentioned that the 

effluents were being discharged through the ETP. ETP was found in 

operation, and the effluent was within the permissible limits, as per 

laboratory analysis. 

It is submitted that the said committee contained no less than the City 

Magistrate, a Scientist-C from CPCB, an AEE from the UPPCB. 

3. However, in the next report submitted before this Hon’ble Court on 

13.10.2023, its mentioned that the ETP was not functioning properly.  

That with the report, a show cause notice is annexed, however the same 

was never received by the respondent. 
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In the third report, submitted before this Hon’ble Tribunal vide letter Dt. 

2.1.2024, its stated that the respondent establishment has been directed to 

be closed down, alongwith compensation being imposed. 

4. It is most respectfully submitted, that the respondent is complying with 

all the parameters and the department has taken a decision to close down 

its establishment, behind its back. 

It is submitted that not only the answering respondent is having the 

required consents and NOCs from the department’s concerned, as has 

affirmed by the departments in all three reports, rather, the respondent is 

also complying with all environmental norms, as has been confirmed by 

the Joint Committee’s report.  

It is submitted that not only the livelihood of the proprietor of the 

establishment is tied to it, but also that of all the workers. 

It is submitted that the show cause notice was never received by the 

establishment, moreover the show cause is missing in details regarding 

the extent of violation of the parameters, thereby prejudicing the 

respondent in his defense. 

It is submitted that the ETP sludge in the establishment is being 

periodically removed through a third party M/s Bharat Oil & Waste 

Manangement Ltd., which is also regularly carrying out tests in the 

laboratory.  

5. It is submitted that this Hon’ble Tribunal is not bound by the reports of 

the expert committee, more so when the same are contradictory and 

vague. It is therefore most respectfully submitted that this Hon’ble 

Tribunal be pleased to order a fresh inspection of the establishment, so 

that all doubts are put to rest. 

In this regard, the Hon’ble Supreme Court has held in Singrauli Super 

Thermal Power Station v/s Ashwani Kumar Dubey, CA/3856/2022, as 

under: 

“At this stage, we may also observe that the recommendations 

made by an expert Committee are not binding on the NGT, they 
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are only by way of assistance to enable the NGT to arrive at a 

correct decision in the matter”. 

6. It is also submitted that the OA filed by the applicant, does not disclose 

any violations against the respondent, however it has been made a 

respondent. It is therefore most respectfully submitted that the OA be 

dismissed with cost. 

 

PRAYER 

 On the basis of the above submissions, it is humbly prayed as under: 

1. That this Hon’ble Court be pleased to order a fresh inspection of the 

respondent establishment, and the answering respondent undertakes to 

submit the costs involved in the process. 

2. That the environmental compensation amounting to Rs. 11,25,000/-, and 

the show cause notice and closure notice, be quashed and set aside. 

3. That the present OA be dismissed, with cost. 

Any other and further orders that this Hon’ble Tribunal deems fit and 

proper in the facts and circumstances of the present case. 

 

                                     Through                       DEPONENT  

Date: 8.2.2024 
Place: New Delhi 

                                       Kapil Goswami 

       Advocate 

        8882226608 

 

VERIFICATION 

I, the deponent herein, do hereby verify that the contents of the above reply are 

true and correct to my knowledge based on  records. Nothing is false therein. 

Verified at New Delhi on 8.2.2024.  

  DEPONENT 
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IN THE NATIONAL blR E I; IV TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

O.A. NO. 248/2023

IN THE MATTER OF:

Varun Gulati

State of UP & Ors.

Versus
... Applicant

... Respondents

~I dtOQOv/ (5(T
DEPONENT

. ~',

AFFIDAVIT

I, ~)ro- , Aged about <;; b years, 5/0 Sh. -

rietor of respondent No.6.

Garments, R/o CZ 11--11., (y.j'firoiP;fl1t;dO hereby

solemnly affirm and state as under:- ~~rtJtt./-,J~ lrt/A.-:

1. I am the answering respondent herein in the above noted matter and

am well conversant with the facts and circumstances of the present

case and also competent to swear the present affidavit.

2. That the contents of the accompanying reply has been drafted by my

counsel as per my instructions and to say that the contents thereof

are true and correct.

That the annexures are true copy of their respective originals.
Qf~OV))JlI'

DEPONENT

VERIFICATION

I, the deponent herein, do hereby verify that the contents of the above
reply are true and correct to my knowledge .bas~d')~Q4records. Nothing is
false therein. Verified at New Delhi on _

----..

. 2Q2~
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·. .-,,_
·. T0:liHh:: llriaJs11Pollutio·n : :ontrol Boar.d

Building.NoTe;42vii4»iiKhan¢ GomiNagar, Licknow- 226010
Phone:052·2-272.0828;27708~ 1,}atos22-2720764; Em. ,I: info@uppcb.in. Website: W\VW.Up1,c·b Cl)ll)

17«roPPcBi@»at»aa@UPP@Roy&r@soi&HAZA Soza.nae@2s·.' ., ·:, .•·' .' . ' ., ..... •: ··... . .

To,
.Mis
NISHA PRINTS

. PlQtNo, A-11,"Roop Nagar I:ndristrfalA\re~; LLon:i, Disttw }haziabad,
201102 .

0

~on,olidated Consent to OperaJe ahd Authorisation bereina•ter referre<I to as :Ile CCA L'Consolidated
Consent & ~1.1tl,lorization) (Fresh) und.er Sectlon-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and underSe~tion-"2'.lJo~th'iu\;ir.,{Pr~vention & C,,ntrol of Pollution) Act, l 981.... , .. ,, _; ... ·.. _:(,{( < !:-..

. .· . . .ts #ti . . . . , . . .·
CCA is hereby grantedto NISHA PRINTS#lated at Plot o. A-11, Roop Nagar Industrial Are3
LLoni, Distt- Ghaziabad, 201102. subjectto th€kpf6sisjons ol the Water Act, Air Aet and the orders l'

may be made further and subject tofollowing terms ardconiditons '­
I. This CCA NISHA PRINTS graiftedc:for the pe.rlQ(l f• om 20/02/2023 to 31/-~ ·'.12024 and valid (o:·

manufacturing of following products.

·-·---c-1
Disdrn_ro r:o.i.nt l.J;: .---.--1

Numbers/Day

UnitQuantityProduct

pyeitJ;g and Washing 600
. of.Jea.'ris 60.0.·.P:.cs/da

2

1

s
No

l(ind·ofEftluent i .. D: Treatr .ent facility·s:::;::;::.::;:;,:L--4-=~~

·pomestic \t Se JcTank

soreeififiigi 2go.meter/day Nutters/Day
cloths20:0illfife:te •·.· ;;,.\_.·:,;_ ·;- ~··•-

z.. Conditions under Water(Previioi a4a€tr6j.ofPoll.ion) Act -1974 as amend d"­
(i) The. daily quantity of effluent q{scharge (I~0b) :- · · ·

0

. . .. . . . •, +.: ':i, ;. .. ",;; ..,. . ', '(iiU trade Effh;entTreatme!1ct an}[pi~~ •• •.. · e ~Plt\i~<'l\t sb I l operate Effluent Trea• r,, rtt PI ant consisting
o(prima[o//seoon®cry and tertiarytreatiejij f@air@igwits reference to influentqu ,, , ty mrd qmil ity
Ii, case of stoppage offunctioning ofETR» ,u@@i@has ' • be stoppetl inune,liatel: ,, ,ct this Board has 1

be intimated by fax/phonelemaijwitlr a ,.eport 'w'i1\!ii nl.l!Ord ' J bO dispatched i rr,medi,el y.
(iii)The treated efflnent ,shall be recycled to themaximum e ,tent and should be rnusd with in the prern ises
for gardening•e!c. QuaHtJ'of th~.\i.iial!i<t•.\'·fflll~O(sh~\\ rrn>'it to the followinggeneral an specili c standards as
prescribed under Environment(Protection)Rules, 1986and applicable to the unit from ivae-to-it% '

. I
'$hdustrial:»1fiJuent Qtjali ,y Standards.. ]·+ciao.l sass _

' ..

Page 5697

ANNEXURE R-1



'' .

(iv) Sewage Treatment and Dispffsal :- The applicant shall proide comprehensive STP as is required with
reference to influent quantity andquality,In ease'of stoppage f functioning of STP, pr ,id uction has Lo be
stopped immediately andthis Boardhas'to be intimated by fax/ hone/email with a report in this regard to be
dispatched immediately.
(v) The treated sewage-shall be reused in gardening as far s possible. The STP snal I be mainlai11ed
continuously so as to achieve the quality of the'treated sewage to the following standards.

Is No. I Parameters [staadards j
r ',

3. Conditions under Air (Prevent.ion ~-ncL-Co.ntrQl of''.Polhftio1') Act -1981- as amend eel :-
i) The applicant shall use following fuel andinstall a oomprel:ansive control system consisting of control
equipment as required with reference to generation of emissions and operate and rnc11ntain the same
contimwusly so .'as ,to achieve the level of pollutants _to the following .standards.

Air Pollution Source Details

Act
I

___ _J

:om
USl

1
SNo. Air Type of fuel Stack no Cpntrol Height t

Pollution Device Stack
Source

1 Baby,B.oiler. s· 1 )articulate 15 meter f,·.• ' .. 10.. ·.·
600 Kg/hr Briquette/P Matter · GL with d

NG collecto
DG sets 60 HSD '·

2 1 Sulphur As per EP
KVA and 1:5 "

. Dioxide 1986
KVA

0

Emmission Quality Stan lards

In case of stoppa:ge of functioning ofairpollution control :quipm_enJ, prodction has to be stoppt:d
immediately and this Board has to bdJnthia.t~c;L,by fax/phordemail with a report ir this regard to be
dispatched immedii:ttely
(ii) The unit will not use any type ofrestrictedfuel.
iii) Noise from the D.G. Set and other source(s) should tie contn-lled by providing an acorstu enclosure as is
required for meeting the ambient noise standardsfornight and day time as prescribed for respective
areas/zones· (Industrial, Commercial, Residential, S-ilence) v, hich are as follows :-
Day time: from6.00a.m. to 10.00 p.m., Night time: from 10.00 'J.m. to 6.00 a.m .

' .
Stackno i .. Paramete's '

1 ···Particulate rv atter

0

SNo, .
1

2 2 Sulphur Dio;,:ide

.S.tanda rds..-•-
As per applicable

stanclarQ.§_ -··
As per applica;•le

standards

:t'I
•.; I-,

I

Residential Silence
Area Z0re,.

Day Night Day ig
rime Time Time 'in·-
55 45 50 4075 70 65 55

Industrial Comijjercial
Area Area

Day Nightpay Night
Time . T:ifoe :Time Time

Standards for
Noise levelin
db(A) Leq

4. Essentialdocumerits to be submitted l?-Y the.l~dustry/lJnit as Applicable :­
. (i) EnvironmentStatement in Form-V ofEnvironment (Protection) Rules, 1986.
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(ii) Qua1ierly compliance report of the CCA, photograph ofETP/APCs/Waste .Ston:ge Ar .a.
5. Competent Authority reserves the_right to change/modify/add any rime any condition o: Lllis CCA.
6.Unit has to comply with the following specific & general conditions. Non complianct ol any provision ol
this CCA and provisions of the Water Act, AirAct and Hazardous and Other Vv'astes iJ,fanagement and
Transboundary Movement) Rules, 2016 will results in legal action under the afresai . cts and Rules.
7. In compliance to the G.0 1011/81-7-2021-09(Writ)/2016 dated.13.10.2021 issue' by Department o!
Environment, Forest and Climate Change,UttarPradesh. You are directed to dewlop f ! iyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to subnit a bank guarante with minimum validity cf one year of the

amount equivalent to the sum or'initial consentfees (Air·and Water) or Rs. 50,000/- (:Zs Fifty Thousand
Only) whichever'is more, within 30 days from the date of issuance of this certificate. In case of non­
compliance of this direction, your consent will be revoked hy tbe Board.
8. If the unit uses the ground water and requires the permission from SGWA/CG 'WA for water abstraction
then the industry will have to ·obtain No objection certificate for abstraction of ground a'er. It will be the
responsibility of the industry to comply with the v·arious c·onditions of' the :\/OC ubcained from the

0 competent authority and submit to the Board, within 3 months time failing which CTO wiLI be revoked.

0

General Condition·s:-
1. The applicant shall get analysed the sa.rnples of effluent/emission/hazardous wastes at cst once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCE.
2. The applicant shall however, not without the prior consent of th.e Board bring ito us: 1y new or altereo
outlet for the discharge ·of effluent or gases emission or sewage waste from the unit.
3. Treated lndustial waste water and domestic waste water shall be disposed joi,1tly a. one disposaf' poinl.
The applicant shall provide discharge measurement equipment at final disposal point.
4._The applicant shaUstrictly comply with conditions of this CCA and submit c01mili:111c,.: n~port of stipulated
conditionswithin 30 days of receipt ofthis CCA. Ifat any point of time, it is found tha we industry 1s n0l
complying with stipulated conditions or any further direction/instruction issued by the 3ard, legal action

shall be initiated against the applicant. ..
5. The applicant sha11 maintain good house keeping. All valves/pipes/sewer/drains :te must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and 01,tkt p .i, ts, Air Pollution
Control equipment. and stack for smooth sampling/monitoring of efficiency of rol 1utiu11 control systems.
7. The industry shall provide InspectionBook at the time of inspection to the Board

1
s offr_'.i:.!s.

8. Whenever due to,\my accident or other unforeseen act or event, such emission ccrs : is apprehended lu
occur in excess of standards laid down, s1Jcl1information shal1 be reported to fre !~o.r::: s offiees and all
other concerned offices. In case of failure _ofpo,lltJtiop. control equfpment, the pro u.:tio process connected

to it shall be stopped with immediate effect. - • . .
9. The industry shall operate in a manner sO)hataH emissions be emitted through c.ksig,:<1:cd chimney/stri,.:k

only.
· 10. In case of any damage to the agriculture productivity, human habitation etc. b v the operation of industry.
it shall be imperative to stop production· in the industry with immediate effect ano sw·h , n i:m11ation shall he
reported to Board's offices. The industry shall be liable to pay compensation also iu ch cases as decided by

the Competent Authority.
11. The applicant shall apply before the 60 days of expiry of CCA or any ch .nge ·a production typesi
production capacity/manufacturing process/capacity enhancement etc. or any ch:snze in effluent discharge

point or emission point .
12. The Board reserves the.right to revoke/add/modify any stipulated condition ss ed alng withCCA, a>
may be necessary. · · · · ·. : ·
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·----··- -~ ··•--, ----~ ..,.---,,_..,...,,..,.,_ .• ---,· --•-- --------------·· -·
,+ t

·-~- --• . - ..

Specific Conditions:-
!- The industry shall maintain strict supervision Oil fluctuation& in operating parameters with respect to each
treatment unit of the Effluent treatmen(plaht. . :
2- The industry will ensure the continuous anduninterrupted iata supply from the OCF f· MS to the SPCB
and CPCB server. . --- · · · . .

3- The industry should ensure the operation ofthe ETP irisu@a a manner that it confirm the standards lay
. ·_ ' . : _ .. ~'' --,_·.!. "'-:-·- .- . . - '. :···· ,_ :'

down under the notificationissued by MYER&CCvide GSR 978 (E) dated l 0/1:)/2016.
4- The treated effluent shall he allowedJo::lJe)Hscharged in the ambient environment only after exhausting
options for reuse in _industrial process/irrigation in order to minimize freshwater vsage.

• • · ' j . . •

5-Flow meter to be installed in all water abstraction points and L·sage of fre~h water to be 1n:nimizecl.
6- The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and i
will be the responsibility of the industry to comply with the various conditions of tae permission taken.
7- The industry shall submit the point wise .complianc€ report of the CTO issued b•; the Board for ye,ir 2024
and audited- balance sheet for the current year and the details of i'ees deposited dutir:g last thi·ee years within
a month otherwise this CTO may berevoked.

8- If the CPCB or UPPCB issues the Closure qrd..et: agai□.;t the industry this con:-icnt ordr.:r Sla1h.is
automatically suspended for that period. .

. 9- The industry shall submit Envit8hmep.ta.1Statement in prescribed form V as per rule no 14 of E.P Rule::-.
1986.

10- This consent is valid only for products and quantity me.tioned above. Industry shall obtain prior
approval before making any modifica.tion in product/process /fuel/ Plant machinery foiling which eonse1ll
would be deemed void.
11- The industry shall abide by orders/di-recqons issued by Fon'ble Suprenve Cour Fonble IIigh
Court,Hon'ble National Green Tribunal, Central Pollution Control Board and U.P ollutior Control Boan!

· · ·
fot protection and safeguard of environment from time to time.
12- The industry shall complywith various provisions ofAir (Prevention and Control «I Polution) Act 198!
as amended, Water (Prevention and Control of P0Hi:1tion) Act 1974 as amendec, , ncl comply with• the

· provisions of Hazardous and Other Wastes (Management and Trans-boundary Novenen) Amendment
Rules, 2016 and all other applicable rules notified under E.P. Act 1986.
13- Unit shall comply with all the directip11.passed by Hon1tle NGT on dated 13.11.2\JlS in OA No.
317/2015 and OA No. 231/2014.
14- MSW waste should be suitable segregated: Aseparate and isolated MSW colhctiun c,·nter should be
provided. ·

15-The quantity of recycled effluent after fiial treatment to be send to the Board montlly.
¢

16- Industry shall send therecords of energy .meter reading installed on ETP and Flow meter reading
regularly on quarterly basis. ·

17- Unit shall comply Plastic Waste ManagementRule, 2016 a amended and Sold \Vaste Rule, 2016 as
ame.nded. , · ·
18- The unit shall recycle as. much water as possible within the plant before discha1gir1g it ,1 'ter treatmt:111
into the ETP. .

19- Unit shall comply with various Waste Management Rules.as notified by MoEF & CC i 1. Solid Waste
Management Rules, 2016, Hazardous an4.0ther Wastes (Managemnent and Trans bound'ry) J-:. ules, 20 I 6, ax. . . : . -· , . . ~.
amended. ·

0

0

. . '

20-The industry shall ensure the time bound comp I.lance of stdngent nornis as pub] ished by th: UPPCTI vick
offi.ce memorandum No. H 48273/C-1/NGT-83/2020, dated 27:02/2:020 (av_ailable at t:RL uppGb.com/ptll/
uppcb_28022020.pdf) in complianceofThehon'bleNGT order d. 14.11.2019 i O.A. No. ·038/2018.
2I- The unit shall submit test'report'of ETP outlet'andBoiler emission from approved lab after operation o!'
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33- Unit shall operate andmaintain/upgrade the. air pollution ;::ontro[ device in Sc,c!• man, er that
.em,issionshould be as per norms prescribe~ by· CAQM.

0

l •
'~·.,, ·,.:,, /~: . . ·. ..•J~ 'unit. ~- ·.. . .··• . ..
~ 22-Unit sha:ll install PTZ camera, ~t ~1,p.airlwMir eftltJept/e :1issi.on generation points nd connected to

UPPCB.· control room.
23- Any source of emission other than thatmentioned in the A.ir consent seeking app!1, ati-on will not be
permitted by.the Bpard.
24- The industry shall use only approved;fiel as perAQM direction no. 65. .
25- The industry should ensure the operation of the air pollution control syste,n (APCS l :n such a manner
that the air emission confirms with the standardsprescribed under the E.P Act 198<> as a .1ended. ·

,ave

26- The industry will ensure compliance of CPCB Charter.
27- The industry shall submit mo_nitoringreports of all stac!<s and ambient air qvality rom a certified.'

approved lab-oratory under E.P. Act 1986.
28- The hidustry-shall obtain prior consents in the event of any addition of new emissio11 ;:-:neration sourL•,·.;
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of L'Xisting emission s,>li: l'es i1 accordance with
section- 21/22 of air Act 1981 (as amended respectively}.
29- The use of Pet coke and Furnace oil asa fuel is restricted 'in compliance of th<; l!on'th:: Suprt:1;1e COLtll

order.
30- Unit shall establish Miyawak:iforesta~per:the. GO no. LO I ; /81-7-202l-09{rit)/2016 J;.,ed 13.10.2021 u1·
Deptt. of Environ~ent,forest and clirriate dia~geart~jBG of R,. 50,000/- be depo:;it. d ,vi: ·1i'n a months time
along with the proposal for proposed pla:ntation.. ·:·. .
31- Unit shall comply with-the CAQM(Commission for Air Quality Management in N' R and Adjoining
Areas) direction no. 53 and 62-65 arid other direction issued time to time regarding use if deaner rue!.
32- Unit·shalLcomply with the CAQM{Commlssion for Air Quality Managemcn, in NCR and Adjoining
Areas) direction no. 55 regarding od\ets; · ...

0
Copy to:

Regional Officer, UPPCB, Ghaziabad,

... CE0-1

. . .
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, ·1/16/24, 9.56AM about:blank

GROUND WATER DEPARTMENT
(NamamGange & Rura Wa er uppl department)
Ministry ofJal Shakti
Government of Uttar Pradesh

Form 8 (C)
· [See Rule 81)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/
EXISTING WELL FOR INDUSTRIAU COMMERCIAL/ INFRASTRUCTURAL OR BULK

USEROF GROUND WATER

[Under Section 14 ofthe Uttar Pradesh Ground Water Mana£ement and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC037184
VALID FROM 29/05/2023 TO 28/05/2028

{UIS10(1) ofthe Uttar Pradesh Ground Water Management and Regulation Act, 2019}

0 Name of the Owner RAM PRAKASH

Registration No.: 202304000579

Designation PROPRIETOR
ua
Company Address A11, ROOP NAGAR INDUSTRIAL AREA, LONI, GZB
iuflaruar

Company Name
jut a1T

Authorization Letter
uifrqr ua

NISHA PRINTS

·Download

0

Date ofSubmission

Location Particulars

District

Plot No./Khasra No.

Date of
Construction/Sinking of
theWell

18/04/2023

Ghaziabad

PLOT NO -A-11, KHASRA NO. - 1477/5

25/07/2008

Application No.

Specimen Signature

Block

GZBD0423NIN0587

LONI

Address of theApplicant A-11, Roop Nagar Industrial Area, Loni

Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Municipality/Corporation Yes

LONI

Type ofWell

Purpose ofwell

Type of Pump·Used

Operational Device

Tube Well/Boring

Industrial

Submersible

Electric Motor

Depth of theWell (In 60.00
meter)

, Assembly Size(For Tube
Well)

H.P. of the Pump 5.00

Rate ofWithdrawal 12.00
(m?ihr.)

29/07/2008

MaximumAllowable .4.00
Running Hours Per Day:

Strainer Position (For TubeWell)

Date of Energization (In Case of Electric Pump)

MaximumAllowable Rate 12.00
ofWithdrawal (m3/hr.):

about:blank 1l4
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. 1/16/24, 9.56 AM

MaximumAllowable
Annual Extraction of
GroundWater:

about:blank

13920.00

about:blank

Recharge Required .27840.00

2/4
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' 1/16/24, 9:56AM about:bla.k

0

0

• This No-Objection certificate authorizes the owner applicant (user) to sink a well ir. the location specified at SI. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours er day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subrv ct to the observance of the conditions stated overleaf.

• Holder of this NOC is hereby directed to assure annual recharge of 27840.00 cul c meter, as specified under the application formwithin
the given time period.

GENERAL CONDITIONS:

• Holder of this NOC is hereby directed to fill from 1 (A) for registering his/her well within 0days as mentioned in application form shall only
started after registration of his/her NOG.

• In case of any change,of ownership of the proposed well, fresh'authorization has to be; obtained.
» All Users abstracting ground water in excess of 100 m3/d shall be required to submit i«pact assessment report prepared by an accredited

consultant from CGWA,and National Accreditation Board for Education and Training (N\BET). The report should highlight environmental risks
and proposed management strategies to overcome any significant envirdrimental issues such as ground water level decline, land subsidence
etc. within three months of completion of the same to Ground Water Department Uttar Pradesh. The list of accredited Individuals/ Institutions
is available on the official web-portal of CGWA.

• For the purpose of measuring and recording the quantity of ground.water extracted, ev,Jry said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The. rate of extraction of ground water from the well shall not exceed to the recorded rate from water meters

• The concernedAuthority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be ol:. <1ined.
• No change of location, design, rate ofwithdrawal and pumping device in respect of the existing well of this certificate shall be made without

prior permission of the CompetentAuthority. Any deviation in this regard shall lead to cancellation of this registration
• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect

during verification at any subsequent stage , this registration is liable for cancellation. "
• The Certificate ofAuthorization/ NOCshall be valid for aperiod of five years from the cate of issue. The applicant shall have to apply for

renewal through a fresh application, at least ninety days prior to expiry of its validity.
• Construction of piezometers and installation of digital water level recorders with telem'ry shall be mandatory for user. Depth and zone tapped

of piezometer should be commensurate with that of the pumping well. The data, obtaired from digital water level recorders shall be made
available to this office on monthly basis ·
Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed.General guidelines for installation of piezometers

are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distanc1. from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about4 to 6".
The depth of the piezometer should be same as is case of the pumping well fimwhich ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the ·hallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed &Type ofwater level monitoring mechanism shall be as per below table:
Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLRwith Telemetry

1 <10 0 0 0

2 11- 50 1 0

3 50- 500 1 . 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy ofmeasurement scould be up to cm. the reported measurement should be
given in meter upto two decimal.

o For measurement ofwater level sounder or automaticwater level recorder (AV'.LR)t- Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.
The measurement ofwater level in piezometershould be taken, only after the umping from the surrounding tube wells has been
stopped for about four to six hours.

o All t_he details regarding coordinates, reduced level (with respect to mean levei:, depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System fer Ground Water Department, Uttar Pradesh, and for its

validation.

3/4
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o The ground water quality has to be monitored twice in a year during pre-mom,, -on (May/June) and post-monsoon (October/November)"
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site 1.r providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and i'2ntification.

o Any other site specific requirement regarding safety and access for measuren.ent may be taken care of.
• Any other condition(s) that may be imposed by the concerned Authority.
• In case, any of the part iculars I information furn ished by the applicant in his application for issuance of this permit is found to be incorrect

during verification at any subsequent stage, this permit is liable for cancellation."

• SPECIFIC CONDITIONS:
• (A) For Industrial User: No Objection Cert ificate for ground water extraction by indusries shall be granted subject to the following specific

conditions:
• i) No Objection Cert ificate shall be granted only in such cases where local government water supply agencies are not able to supply the

desired quantity of.water.
ii) All industries shall be required to adopt latestwater efficient technologies so as to reluce dependence on ground waterresources.

• iii) All industries abstracting ground wafer in excess of 100 m?ld shall be required to undertake annual water audit through Confederation of
Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)' National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industr ies / Laghu Udyog Bharati cert ified auditors and submit audit rep0rts wfthin three months of completion of the same to
Ground Water Department Uttar Pradesh. AII such industries shall be required to reduce their ground water use by at least 20% over the next

five years through appropriate means.
• iv) Construction of observation well(s) (piezometer)(s) within the premises and installa'ion of appropriate water level monitoring mechanism as

mentioned in General Condition no.1 O shall be mandatory for industries drawing/ propc sing to draw more than 1 O m3 /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer 'observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in ,he piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Valer Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tanm,ry, pesticides/ insecticides, fert ilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks foruse ir he industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter ouses, Dye, Chemical/ Petrochemical, Coal

washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary Nell head protection measures to ensure prevention of

ground water pollution.

• (B) lnfrastructura~ User: The No Objection Cert ificate for·ground water abstraction w! be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge
rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and
results should be retained by the proponent for two years, for inspection or report ing as required by District Ground Water Management

Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory fornew projects, where ground water requirement is more than 20 m

3

/day. The water from STP shall be utilized for toilet flushing, carwashing, gardening ete,

Date :16/01/2024

Place:Ghaziabad

0 This certificate is electronically generated and does not require digital signature

about:blank 4/4
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UPPC8

.
UTTARPRADESHPOLLUTION CC:'l'TROL BOARD

-, FORM 1 .

0

Application required for grant/renewal of authorisation fo generation or collection or storage or. .
transport or reception or recycling or reuse or recovery or pre-processing or co-processing or
utilisation or treatment or disposal of hilzardous a~d ott~r waste

Part A: General( to be filled by _.all)

Ni SHA PRINTS ...
P!tNo. A-11, Roop Nagar Industrial Area,
Loni, Distt- Ghaziabad, 201102 ·1----1--------------=-. ...._ ~

(b) Name ofthe Occupier ofthe facility or operator of RM
disposal facility with designation,Tel,Fax and e-mail: P!',AKASH/Proprietor/9818428017/nishapri

ntsal 1@gmail.com
(c) Authorisation required for(Please tick mark appropriate G,:neration,Storage,Disposal

activity or activhies:) • '
(d) In case ofrenewal ofauthorizationprevious.

authorization numbers anddates and proyide copies of ..
annual returns oflast three including the compliance
reports with respect to the conditions ofPrior
Environmental ·clearance, .wherever applicable:) . ·. :

2. Nature and auantitv ofHazardous waste-handled in T/Annum_~(s.;;.0.:..1.r)'--KL__;_;/~A;.;.;cn...:.;n...:.;u....;m.;..._ _...J

I. Name and address ofthe unit and location offacility:
(a) +

o·

...
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Quantity · Quantity
stored at accumul

. any time ated as­
on 31st
March

Semi
solid

Source . Physical
of status

generatio
n of
waste

-t-

....

Waste. 'Was-e
Storage Dispesal

Waste
Type

.

2 Landfilla Inside Throu · .h · ETP
T/Annu ble'' Covered TSDF SLUDG.
m Shade,. : E from

treatmen
t of

·· industria
1 effluent
generate
from
Dyeing
and
Washing
of Jeans
&Ready
made

.. Garment

Name of Quantity
Hazardo
us Waste
(Categor
y No)

Purification Chemica
and I sludge
treatment of· from
exhaust waste
air/gases, water
water and treatmen
waste water t
from the
processes in
this schedule
and common .
industrial
effluent
treatment
plants
(CETP's)

Name or
Process

• S()ll±±±,-±-j3.(a Year ofcommissioriing and commencement of 20 j ')
) Production? '4

(b) Whether the industry works 1 shift/2 shifts/round the
clock? Ro nd the clock

. . .

.·'

Not Attatchd
...

4. Provide copy ofthe Emergency Response Plan (ERP)
which should address procedures for dealingwith
emergency situations (viz. Spillage or release or fire) as
specified in the guidelines ofCentral Pollution Control,
Board. Such ERP shall comprise the following, but not
limited to:
• Containing and controlling incidents so'as to minimise
the effects and to limit danger to the persons,. ,,
environment and property; · · -
• Implementing the measures necessary to protect
persons and the environment; . ..
• Description of the actions which should be taken to
control the conditions at events and to limit their
consequences, including a description ofthe safety
equipment and resources available;
• Arrangements for training staffin the duties which
they are expected to perform; .
• Arrangements forinformingconcernedauthorities and
emergency services; and
• Arrangements for providing assistance with off-site
mitigatory action. . ~ · ··
(To be'attached separately)

'

5. Provide undertaking or declaration to complywith all
provisions including the scope ofsubmitting bank
guarantee in the event of spillage,. leakage or fire while
handling the hazardous and·other waste·. , · ·
(To be attached separately)

Not A.tatched

...
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' ..
Part B: To be filled by hazardous waste generators

(a) Products Details
, . ' ..

Product Name • Ouav'iy .. I uru1
IDYEINGANDWASHINGOF JEANS 600.0 sac.

ANDREADYMADE GARMENTS
..

(b) Bv Products.Details

Raw-Material Name .. ' Raw-Materi.1 Quantity. Unit.

GREY JEANS ANDGARMENTS - 600.0 Numbers/Day

COLOURS, DYES, COMMON SALT, 120.0 Kg/Day
PEROXIDE, CAUSTIC,SODAASH etc •,

,.

(c) Process description including process flow sheet 'Not Attatched
indicating Inputs and Outputs (rawmaterials, , . : . J

chemicals, products, by-products,wastes, emissions, I

wastewater etc) Pleaseattach separate sheets: ) I
I

(d) Characterstics(Waste-wise) andQuantic ofwaste.generation per annum:

Schedule Name of Name of Quantity Characte The de tails Ifnot Details of· Details of
Process Hazardo ,risitics of of utili: ation ' utilised arrangement the

us Waste · each with i the within the s for environment
(Categor waste plants such plant, · tran5portatio al '"

yNo) as Re sel provide n to actual safeguards
Recyc'ing/ details of users/ TSDF and
Recovcry/R what is done environment
eproce sing with this al facilities

p
.. et waste provided for

safe
handling

Schedule Purificati Chemica 2 ETP NA
,. Disposed ByTSDF Asper

I on and 1 sludge T/Anmi Sludge- through Facility factories Act
treatmen from m Semi TSDF. 1948
t of waste Solid'·' :

exhaust water
air/gases, treatmen ..
water ,· t ,. .. ·

and
' . . ...

waste
water

..

·from the
'•

processe
r

sin this
schedule .·•·

and
common
industria .'

"
t

1 effluent
treatmen
t plants +

..
(CETP's

.) .

0

I
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). Hazardous and other wastesgenerated from storageof ,PlotNo. A-11, Roop Nagar Industrial Area,
hazardous chemicals as defined undertheManufacture, LLoni, Distt- Ghaziabad, 201102,PlotNo.
Storage and Import ofHazardous Chemic"als Rules, A-! 1, Roop Nagar Industrial Area, LLoni,
1989. Distt- Ghaziabad, 201102,PlotNo. A-11,

Roop Na.gar Industrial Area, LLoni, Distt­
Ghaziabad, 201102 ~

...
Part C: To be filled.by Treatment, storage znd disposal facility operators

1. Provide details of the facility including: . _,.

(i) Location ofsite with layout'map: : Plot No. A-11, Roop Nagar Industrial Area,
LLoni, Distt- Ghaziabad, 201102

(ii) Safe storage of the waste and storage capacity
(iii) The treatment processes and their caoacities

I
I

; ..
(iv) Secured Landfills . i. •

(v) Incineration, if any "
,

(vi) Leachate Collection and Treatment Svstem
Fire Fighting Systems 4

(vii) ... I

Environmenital fanagement planincludingmonitoring {
-

(viii ..
I..
') .-...

(ix) Arrangement fortransportation ofwaste from I
. . ,.

generators ·,
I

I

2. Provide details ofAny other activities undertaken at I

the Treatment, storage and disposal facilitv site. I
I

3. Attach a Copy ofprior Environmental Clearance I NotAttatched

"PartD: To be filled by recyclers orpre-processors or co-processors or users of hazardous or other. .
wastes

1. Nature and quantity ofdifferentwastes received per annum from domestic sources or imported or
both: . . · :

I Hazardous Wastes Type ·[ -guaniy. .. I Source (Domestic/Imported) I
2. Installed capacity as per registrationissued by the ot Attatched _

Disttj.ct Jndtistries Centre or any other authorised
Government agency. Provide coov: ·

3. Provide details ofsecured storage ·ofwastes including
the storage capacity

4. Process description including process flow sheet
indicating equipment details, inputs arid 9utputs (input
wastes, chemicals, products, by-products, waste . ·
generated, emissions, waste water, etc.) Attach separate
sheets:

...

otAttatched
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Provide details of end users of roducts orb - roduct
---------Provide details ofpollution control systemssuchas

Effluent Treatment Plant, scrubbers, etc; including
mode of dis osal ofwaste

...

I
'I,

7. Provide.details of occupational healthad safety
measures ¥

..':

8. Has tlie facility been set up as per Central Pollution
Control Board guidelines? Ifyes, provide a report on
the com liancewith the idelines: .. .

Place:
Date: ... Signature of the Applicant

Name and Designation

0
Enclosures :
1. Copy ofAir Consent
2. Copy ofWater Consent

(Attached)
(Attached)

...

0

, .. . ·
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Applicntlon fur "Smple nilysis" by UPPCH laboratory
. . ' ..

From,
Mis NISHA PRINTS
-II, Roop Nagar Industrial Are, Loni
District: GHAZIJ\l:IAD

To,
The r.fombcr Secretory,
Uttar Prndcsh Pollulion Control Board,
Lucknow-2260 I 0

Sir,
I/We hereby apply for testing/analysis of sample : WasteWater for Self Purpose purpose. The smnrtc

proforma is being filled and selection ofparameter is being done as per our requirement. The following
parameters selected for analysis and the details of fees is as below. ,·

"Parameter charges & Fee Details"

J
i

-·•""=•_j!
... ---➔

I----•·1
i

ea,e, ei

Parameters Charge$
Color 150 ---
pl 113 --..

Oil Grease 375

Dissolved Solids 188 .r oaide$it

Suspended Solids 188
eye

BOD .. 1125 ·
"

.
COD 656

Grab samoling/samplc/place 1031

Transaction Id Payment Date Transaction Status payment mode Ammount l
I

: -;401372560 18/102023 Successful .. Oline 3S26.0 j
I

Declarution

C I hereby declare that the information given in this application is true and correct to the best ofmy knowledge
and bcJ{ef. In case any infonnation given in this application proves to he false or incorrect, I shall be
respom,ible for. the consequences

Name: RAM PRAKASH
Email and Contact no: nishaprintsal l@gmail.com ,9818428017
Address:
Address of Industry: A-11. Roop Nagur Industrial Arca) Loni

Place:
Dale:
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Rl,CdptNo.
Depot tame
Bank Id.
B i11nk N;1t1\t?•
Applic.iitfan No.
N•m~ and Addu,n ol lntlu<h t
N1;n1c of Regt:,na1 omcc
Applied tor
P,,ym~nl Ollht

Tot~I M,ount PMd (Rs,)
Ttan"'1cllon Status

Ht~ltlfit.ttlt:6
r.tM l~~fA..\ f<
nA

ZJZ:U,>)
lll!,ltA Molllll, t•ll l>~<-J>~v_,m,ro U"". '""'· r.,.q!)iµt)
Gan1d
w.,w11.1., • s.•• ""'1>.,.,. •-4
Vl<•10!'.I UC/111111\Tl).l

,.A 'fHU!fltOt1fli'lt"'
)&1£ l'JO
$1Jt.4t\'lf1At (rJMc;Uttd

https:l/upoanms.n1c.in/UPOCMM5nabTesVresponseEazypay 1/1
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tomerkAnilnu 

ntic 
hNo 
iratary Gole8sheß 

ARORNTORY AZIABAD, U.PPOLLUTION CONTROLBOARD ecerOR-16VASUNDIA'GAAABAD:201012, Phone: 0120-2883720 

Purtmcicrs 

2 

NandtiSStundardsN 

prscribcdby 

ESERERORTE WATER VABORATQRYWASTE WATER) 

TotatDissolcd 

Rtz9.0 

Solids 

ToUSölids 

alysed Dy 

ToinlSuspeudedO0.0me 

SAPHATINNYAMBtion. s(Pr) for BOD 

Oicerualify ManAger 

a Samnimgs standirdMctiodseorVater nndWastewater ATTA, AWWA. and VEC, EI24,2023 

ReportNo.IA 

gl 

Report Assue Date 
ddtumNYYy) 

CustomerRefNo 

250.0* mgl 

Any othierinforialiou 

Sample ecetving Datetgo 
DiteofAnalýsis Staited:S9to 

Dite ofCon1plcionjol 
Analysis; 
Dntc ofSampling 

Result: TesMethod 

Certilicate 
No HC9573 

AS00 11 B ccronctric Method 

25400Tolul: Suspcndcd Sölids driel at 

103-105c 

180C 
2540CTötalaDissolved Solids tricdat 

2540:B Total Solids dricd at 0305C 

days 27 CS3025:TAt U) 19RO 
Clicnical OxsgenDemand 

S220 T.Onen Renin, Method: 

AuhorzCd Siguntoy 

Rcgional ©nCCIACChnical 
tsoltnthc Test Report rclate only (o tlhititennst ted 2The reportshalnat beeproducc-cxcenan l, wfhout 
OEUOr oaboratory JaThe tcst renortnertans he san pleas roccivCdin Lal 

Manager 
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ISSUED TO 

Sample dentification No. 

Test Report No. 
ULR NUmber 

Dole of I$sue of the Report 

Sampling Method 
Testing LOcation 

NVIRO 

Type of Sample 
Somple Collection Date 

Sample Collected by 

Sampling Locatlon 

Sample QUantity 

Sample Desciption 
Date of Sample Recelpt 

Sample Condition 

Anolysis Duration 

1 S. NO. 

2. 

3 

4. 

5. 

PARAMETER 

pH 
Total Suspended Solids 

Chemicol Oxygen Demond 

Biochemical Oxygen Demand 
(ot 27°C for 3 days) 

Oil & GreOse 

TC-7186 

(Checked By) 
INTEKHAB KHAN (Technlcal Manager) 

................ PLOT NO, A-11, ROOP NAGAR INDUSTRIAL AREA, LONI, 
DISTRICT- GHAZIABAD (U.P.). 

PLOT NO.4 KHASRA NO. 45, OPPOSITE SHREE MANAN DHAM TEMPLE. 
8THKM. MLE STONE, INDU^TRIAL AREA, MEERUT ROAD,GHAZIABAD -201003 (U.) 
MOBILE: +91-9810317145, +91-8826028116 

wW-231010/0010 

GLOBAL ENVIRO Laboratories 

E-mall : global_envto@Ieditfmal.com, glabalonvirolab@gmail.com 
TEST REPORT 

M/S, NISHA PRINTS. 

GEL-2310/8563 
TC-7186230000189&65F 

14.10.2023 

IS:17614:2021 
PERMANENT FACILITY 
EFFLUENT WATER 

10.10.2023 
GEL STAFF 

OUTLET OF ETP 

2.0 LTR + 1.0 LTR 

LIQUID 

10.10.2023 

SEALED 

10.10.2023 To 14.10.2023 

7.35 

62 

RESULTS 

149 

26 

ANALYSIS RESULT 

2. The mples wl be dstroyed aor 18 dsys ot umpling 

UNIT 

mg/ 

mg/L 

mg/L 

mg/l 

Note: 1. The resus eod rofor only lo tho tonled mpleu and appllcabe paramater. 

AS PER 
CPCB LIMIT 

6.0-9.0 

100 

250 

30 

10 

TEST METHOD 

IS:3025(part-11;: 2022 
IS:3025(part-17):2022 
IS:3025(port-58):2023 

IS:3025(port-44): 2023 

IS:3025(Pan 39):2021 

lARVIND 
(Avtbodred Slghalgty) 

s This eood cot be usods ndence ln the court of lnw and cannot ba used ln part or tult In eny moda wihot prlor oem!ssion 

4, Subject to Gh¡zobad Judediclon only. 
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1 

REPORTABLE 

 

IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

 

CIVIL APPEAL NO. 3856/2022 

                 

SINGRAULI SUPER THERMAL POWER STATION      APPELLANT(S) 

 

                                VERSUS 

ASHWANI KUMAR DUBEY & ORS.                           RESPONDENT(S) 

WITH 

 

CIVIL APPEAL No.4529/2022 

 

CIVIL APPEAL No.4525/2022 

 

CIVIL APPEAL No.4581/2022  

  

 

J U D G M E N T 

NAGARATHNA J. 

Since the grievances ventilated by the appellant(s) in these 

appeals are common, they have been clubbed and heard together and 

are disposed of by this common judgment. 

2.  The appellants(s) herein are aggrieved by the order passed by 

the National Green Tribunal, Principal Bench, New Delhi (hereinafter 

referred to as “NGT” for the sake of convenience) dated 18.01.2022. 

By the said order the following directions have been issued against 

the appellant(s) herein:- 

“Directions: 

21. In the light of above discussion, it is patent that 

remedial measures are required in terms of 

recommendations set out in para 15 above in respect of 

individual TPPs or other projects as well as general 

issues applicable to all the TPPs such as timely 

installation of air pollution control and monitoring 

devises, timely utilization and disposal of fly ash, 

scientific designing of fly ash dykes and safety norms, 

addressing public health issues, steps for restoration 

of deteriorated environment by bringing down CEPI scores 

in the entire area, restoration of Rihand Reservoir and 

other damaged/degraded areas, providing arrangement for 
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public health facilities, including water supply and by 

coordinated and concerted efforts and high level 

monitoring.  The PP are to be accountable for past 

violations and are under obligation to remedy the 

violations and follow the norms for future.  The 

regulators are to enforce the same and higher authorities 

are to oversee. Accordingly, following direction are 

issued: 
 

i. We direct constitution of a fly ash management and 

utilization Mission to be jointly headed by the 

Secretaries, MoEF&&CC, Coal and Power, GoI and Chief 

Secretaries of UP and MP.  The Secretary, MoEF&CC will 

be the nodal agency for coordination and compliance. The 

Mission will coordinate and monitor issues relating to 

handling and disposal of flyash as well as all associated 

issues in the light of above discussion. It may hold its 

first meeting within one month to take stock of the 

situation and to prepare action plan in the light of 

recommendations of Joint Committees quoted earlier in 

para 15 above in respect of individual plants as well as 

road map generally. Thereafter, it may meet atleast once 

in a month for one year to review the progress. The 

resolutions of the Mission and quarterly progress may be 

placed on the website of MoEF&CC for information of the 

stake holders and inhabitants in the area. The Mission 

will be free to interact with the concerned Government 

Departments/ Expert institutions/individuals/other 

stakeholders. The Mission may in its first meeting 

require voluntary financial contribution by all the 

projects in proportion of the financial capacity of the 

projects out of CSR funds or otherwise. The contribution, 

alongwith compensation which may be collected may be 

credited to a separate environment restoration account 

for restoration of environment and relief to the victims 

of damage to the environment in such manner as may be 

found necessary by the Mission. Any victim or aggrieved 

party will be free to approach the Mission for providing 

such relief. The Mission may also consider the safeguards 

laid down in the  Notification dated 31.12.2021, 

particularly for safety audits of sh dykes which should 

be conducted particularly for structural stability, as 

far as possible within six months. Advisory issued by the 

Ministry of Power dated 22.9.2021 will not be enforced 

being against the spirit of notification dated 31. 

12.2021 and obstructing much needed speedy 

utilisation/disposal of legacy flyash. The Mission may 

evolve mechanism for interaction with stake holders, 

including associations of brick kiln owners. Guidelines 

be also issued for siting, design and engineering 

standards for the location, disposal, maintenance and 

regulation of Ash Ponds as breach of a fly ash pond result 

in great disaster. Public health and risk impact 
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assessment in the areas of operation of TPPs and 

generators of fly ash may be got conducted. The Mission 

may also monitor scientific management and utilization 

of fly ash by power projects outside Singrauli and 

Sonebhadra, in coordination with Chief Secretaries of 

concerned States and adopting safety measures for ash 

dykes, installing devices to control air pollution, 

(including FGDs, OCEMS) in a time bound manner and 

restoration of environment and public health. The Mission 

may also consider use of beneficiated coal. It may in 

particular consider on-site and off-site crisis 

management plans with regard to fly ash ponds and dykes. 

As noted earlier, legacy fly ash is 1670.602 Million 

Tonnes as on.31.12.2021 and data of ash generation and 

utilization of legacy fly ash is as follows: 
"Summary of of Ash Generation and Utilization during year 

2020-21 

No. of Thermal Power Stations 191 

Capacity (MW) 2,13,030 MW 

Coal Consumed 672.130 Million Tonnes 

Fly Ash Generation 222.789 Million Tonnes 

Fly Ash Utilization 205.098 Million Tonnes 

Percentage Utilization 92.06% 

Legacy Flyash 1670.602 Million Tonnes 

 

 The Committee of Secretaries, in coordination with PPs 

and statutory regulators, may draw a road map for 

utilization and disposal of entire legacy fly ash for 

Sonebhadra and Singrauli areas as well as for all the 

Power Plants located in clusters or standalone with 

tagging the sources to utilize fly ash on voluntary and 

compulsion mode for which required mechanism be laid 

down. 
 

ii. With regard to past violations, the PPs remain liable 

and the Joint Committee of CPCB, State PCB and 

jurisdictional District Magistrates may determine 

compensation following due process, on the principles 

laid down inter alia in M.C. Mehta, (1987) 1 sec 395, 

Sterlite (2013) 4 sec 575 and Goel Ganga (2018) 18 SCC 

257, having regard to the period of violation and 

financial capacity of the unit. The PPs may take remedial 

measures as per recommendations of the Committee and as 

per law, failing with coercive measures for continuing 

or future violations be taken by concerned authorities. 
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iii. Statutoiy regulators may take action in terms of 

need for compliances in the light of recommendations with 

regard to individual Plants as well as generally so as 

to require the concerned PPs to comply, failing which 

coercive measures be taken by the statutory regulators 

In accordance with law. 

 

iv. In respect of incident dated 10.04.2020, compensation 

paid to heirs of the deceased at the rate of Rs. 10 lakhs 

per death is increased to Rs. 15 lakhs on principles laid 

down inter alia in Sarla Verma (2009) 6 SCC 121 and Uphaar 

Cinema (2011) 14 SCC 481. We direct the remaining amount 

to be paid within one month. This order will not debar 

the heirs of the victims to claim higher compensation by 

approaching appropriate forum. If the salaries to persons 

appointed as compensation to the victims are below 

minimum wages, the PP may ensure compliance of law on the 

subject which may be also looked into by the concerned 

Labour Departments of the State of UP and MP. The 

statutory regulators may take further remedial action in 

terms of recommendations of the Committee in OA 148/2020, 

quoted earlier for restoration of environment and 

preventing such incidents. 
 

v. With regard to breach of Rihand Reservoir also, 

further remedial measures be taken in terms of 

recommendations on the subject, quoted in para 15 above. 
 

 All the matters (including IAs) will stand disposed of 

accordingly. If any grievance survives, aggrieved parties 

are free to take remedies as per law. 
 

 A copy of this order be forwarded to the Secretaries, 

MoEF&CC, Coal and Power, GoI and Chief Secretaries of UP 

and MP, CPCB, State PCBs, SEIAAs, PCCFs (HoFF) UP and MP, 

District Magistrates, Singrauli and Sonebhadra, Labour 

Commissioners, UP and MP, State Disaster Management 

Authorities of UP and MP and SSPs by e-mail for 

compliance. CPCB may also circulate the same by email to 

all TPPs or other concerned to facilitate compliance. 

 

Adarsh Kumar Goel, CP 

Sudhlr Agarwal, JM 

Brijesh Sethi, JM 

Prof. A. Senthil Ve!, EM 

Dr. Afroz Ahmad, EM 

January 18, 2022 
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3.  Being aggrieved by the directions issued by the NGT and the 

manner in which the original petition has been disposed of, the 

appellants have filed these appeals.  

4.  At this stage itself it may be noted that the first respondent, 

the original applicant before the NGT has been served in all the 

cases and has not appeared in these cases. In the circumstances, the 

appeals have been heard and decided, by taking into consideration, 

the submissions of the learned counsel appearing for the appellants 

herein.   

5.  Learned Solicitor General appearing for the appellants in C.A. 

No.3856/2022 at the outset submitted that the proceedings of the NGT 

are judicial proceedings and compliance of principles of natural 

justice is a hallmark of all judicial proceedings. That in the instant 

case, while the NGT was well within its powers to constitute an 

expert Committee and to seek a report with regard to the alleged 

violations complained of by the first respondent herein, on receipt 

of the said report, it was necessary that the alleged violators were 

given an opportunity to object to the said report and after 

consideration of the objections, the NGT ought to have passed a 

considered order and issued only those directions which were 

appropriate having regard to the facts of each industry that was made 

a respondent before the NGT. 

  He further submitted that Section 19(1) of the National Green 

Tribunal Act, 2010 (hereinafter referred to as the “Act” for the sake 

of convenience) categorically states that the Tribunal, though not 

bound by the procedure laid down by the Code of Civil Procedure, 

1908, shall nevertheless be guided by the principles of natural 
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justice.   

  According to learned Solicitor General in the instant case, 

there has been gross violation of the principles of national justice 

on two counts: firstly, the report of the Committee constituted by 

the NGT and the recommendations made by the said Committee could not 

be objected to by the appellant(s) herein as there was hardly any 

time given to the appellants to even peruse the same. In this regard, 

he drew our attention to the fact that the report and the 

recommendations of the Committee constituted by the NGT were put up 

on the website of the NGT on 15.01.2022 and three days thereafter 

i.e., on 18.01.2022 the impugned directions have been issued. 

Secondly, he submitted that the fact that in such a short span of 

time the matters were considered and disposed of by the NGT, in the 

absence of there being objections filed by the appellants herein nor 

having heard the appellants herein, would also imply that there has 

been no consideration by the NGT of the pros and cons vis-a-vis the 

recommendations made by the expert Committee and as to whether the 

directions issued were appropriate to the case of each of the 

appellant(s) herein or not.   

  It was submitted that had the appellants herein had an 

opportunity of filing their objections to the recommendations made 

by the Committee constituted by the NGT and had the appellants been 

heard in the matter, possibly appropriate directions could have been 

issued as against the appellant(s) herein. 

  In conclusion, learned Solicitor General submitted that the 

impugned order may be set aside and the matter may be remanded to 

the NGT for re-consideration of the entire case of the first 
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respondent herein in compliance with the principles of natural 

justice, that is, firstly by giving an opportunity to the appellants 

herein to file their objections, if any, to the recommendations of 

the Committee constituted by the NGT and secondly, by giving a further 

opportunity of hearing to the appellants herein.   

  In this regard, learned Solicitor General relied upon a 

decision of this Court in Sanghar Zuber Ismail vs. Ministry of 

Environment, Forest and Climate Change and Another reported in (2021) 

SCC Online SC 669.  

6.  Learned senior counsel Mr. Sanjay Jain and Mr. Nazki adopted 

the submissions of learned Solicitor General and also contended that 

the manner in which the original petition has been disposed of by 

the NGT in these cases was in gross violation of the principles of 

natural justice. In this regard, reliance is also placed on another 

decision of this Court in case of Kantha Vibhag Yuva Koli Samaj 

Parivartan vs. State of Gujarat reported in 2022 SCC online SC 120. 

7.  The other learned counsel who have appeared, brought to our 

notice that in the instant case, there were two reports filed and 

therefore, it was all the more necessary that the said reports had 

to be considered in order to examine as to whether there were 

contradictions in them and were in accordance with law.   

8.  Learned ASG appearing for the respondent No.2 as well as 

other learned counsel for private respondents also supported the 

arguments of learned Solicitor General.  

9.  We find substance in the submissions made by learned 

Solicitor General, learned senior counsel and learned counsel for 

the respective parties. 
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 As already noted, the first respondent is the contesting 

respondent herein who has been served and has failed to appear in 

these cases.  

10.  The directions issued by the NGT have been extracted above. The 

aforesaid directions are in light of the recommendations made by the 

expert Committee vide two reports submitted to the NGT. It is noted 

that the NGT has extracted the report/s as well as the recommendations 

at paragraphs 14-16 of the impugned order and has observed as under: 

 “14. Points for determination are remedial action against 

pollution due to failure to scientifically manage and utilise 

the flyash, accountability for damage due to breach of Rihand 

reservoir and due to breach of ash pond, resulting in deaths 

and injuries and damage to the crops and environment. As 

already mentioned, legacy fly ash is 1670.602 Million Tonnes 

as on 31.12.2021 which has potential for serious damage to 

the environment as shown by incidents of dyke breaches 

contaminating sources of water and air pollution making 

industrial areas critically polluted. Air control devices 

are not installed in many TPPs. There are incidents of 

deaths, injuries and loss of flora and fauna. 

 

15. We have considered the data furnished in the reports 

furnished in pursuance of earlier orders of this Tribunal 

dated 04.11.2020 in OA No. 117/2014, 14.07.2020 in OA No. 

164/2018 and 29.6.2020 in OA No. 148/2020, including the 

recommendations for remedial action. The compliance status 

as projected in the reports of the Joint Committees/Oversight 

Committees shows huge gap in storing, handling, management 

and utilization of fly ash and consequential continuing 

damage to the environment and public health. Such huge gaps 

are patent from the recommendations part in the reports. 

Deficiencies noted in respect of some individual TPPs appear 

to be of representative nature and may exist in almost all 

TPPs, unless shown otherwise on the ground and not in the 

form of self-serving denial. In the light of the said 

recommendations, further remedial action needs to be taken 

to enforce the principle of sustainable development under 

section 20 of the NGT Act. The recommendations are reproduced 

below: 

“M/s NTPC Limited Shakti Nagar Sonbhadra: 

Recommendations of the Committee 

xxx 

M/s NTPC Limited Rihand Super Thermal Power (Power 

Plant) 
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Recommendations of the Committee 

xxx 

M/s Anpara Thermal Power Plant (Power Plant) 

Recommendations of the Committee 

xxx 

M/s Anpara ‘C’ Lanco Thermal Power Station 

Recommendations of the Committee 

xxx 

M/s Renusagar Thermal Power Plant 

Recommendations of the Committee 

xxx 

M/s Obra Thermal Power Station (Power Plant) 

Recommendations of the Committee 

xxx 

Coal Mines of M/s Northern Coalfields Limited (NCL) 

1. NCL Dudhichuwa Project, Sonbhadra 

Recommendations of the Committee 

xxx 

2. NCL Bina Project, Bina, Sonbhadra 

Recommendations of the Committee 

xxx 

3. NCL Krishna Shila Project 

Recommendations of the Committee 

xxx 

4. M/s NCL Kakri Project, Sonbhadra 

Recommendations of the Committee 

xxx 

5. NCL Khadia Project Sonbhadra 

Recommendations of the Committee 

xxx 

Aluminum Smelter: M/s HINDALCO Industries Ltd., 

Renukoot, Sonbhadra 

Recommendations of the Committee 

xxx 

M/s Grasim Industries Limited Chemical Division, 

Renukoot, Sonbhadra 

Recommendations of the Committee 

xxx 

M/s Birla Carbon India Pvt. Ltd., Renukoot, 

Sonbhadra 

Recommendations of the Committee 

xxx 

Stone Crusher 

Recommendations of the Committee 

xxx 

A. Thermal Power Plants (TPPs) and Industries 
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B. Coal Mines of M/s Northern Coalfields Limited 

(NCL) 

C. Stone Crushers 

Recommendations” 

 

16. From the above, it is seen that there is a long way to 

go for protecting environment and public health. The failures 

of the TPPs are alarming. We find no reason not to accept 

all the recommendations and to direct remed1al action. Thus, 

all recommendations are accepted and further remedial action 

is directed to be taken by the statutory regulators which 

also be overseen by the joint Committees of CPCB, State PCB 

and the jurisdictional District Magistrates, with CPCB and 

State PCBs being nodal agencies.  Quarterly reports may now 

be filed with the MoEF&CC to be considered by the 

Coordinating Committee being hereby constituted.” 
 

11.  In other words, the NGT has simply accepted the recommendations 

as remedial action suggested by the Committee but the same is in the 

absence of there being objections filed by the appellants herein who 

were the respondents before the NGT and without giving any hearing 

to them and against whom directions impugned in these cases have been 

passed by the NGT. We find that the procedure adopted by the NGT is 

an instance of violation of the principles of natural justice. Section 

19(1) of the NGT Act, 2010 reads as under: 

“19.(1) The Tribunal shall not be bound by the 

procedure laid down by the Code of Civil Procedure, 

1908 (5 of 1908) but shall be guided by the 

principles of natural justice.” 

 

 At this stage, we may also observe that the recommendations 

made by an expert Committee are not binding on the NGT, they are only 

by way of assistance to enable the NGT to arrive at a correct decision 

in the matter. 

12.   In this regard reliance may be placed on paragraph 7 and 8 of 

the judgment of this Court in Sanghar Zuber Ismail (supra) wherein 

it has been stated as under: 
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 “7. Having regard to the nature of its appellate power, the 

NGT has to apply its mind to the substantive grounds of 

challenge. The NGT has merely based its conclusion on the 

statement which has been made by the project proponent and 

has not conducted an independent appraisal of the grounds 

of challenge. 

8... the NGT has not dealt with the substantive grounds of 

challenge in the exercise of its appellate jurisdiction. 

Constitution of an expert committee does not absolve the NGT 

of its duty to adjudicate. The adjudicatory function of the 

NGT cannot be assigned to committees, even expert 

committees. The decision has to be that of the NGT. The NGT 

has been constituted as an expert adjudicatory authority 

under an Act of Parliament. The discharge of its functions 

cannot be obviated by tasking committees to carry out a 

function which vests in the tribunal.” 

 

13.  Furthermore, in Kantha Vibhag (supra), this Court had 

criticized the practice of delegation of core adjudication to the 

joint committee: 

15. It is first important to differentiate expert committees 

which are set by the courts/tribunals from those set up by 

the Government in exercise of executive powers or under a 

particular statute. The latter are set up due to their 

technical expertise in a given area, and their reports are, 

subject to judicially observed restraints, open to judicial 

review before courts when decisions are taken solely based 

upon them. The precedents of this court unanimously note 

that courts should be circumspect in rejecting the opinion 

of these committees, unless they find their decision to be 

manifestly arbitrary or mala fide. On the other hand, 

courts/tribunals themselves set up expert committees on 

occasion. These committees are set up because the fact- 

finding exercise in many matters can be complex, technical 

and time-consuming, and may often require the committees to 

conduct field visits. These committees are set up with 

specific terms of reference outlining their mandate, and 

their reports have to conform to the mandate. Once these 

committees submit their final reports to the court/tribunal, 

it is open to the parties to object to them, which is then 

adjudicated upon. The role of these expert committees does 

not substitute the adjudicatory role of the court or 

tribunal. The role of an expert committee appointed by an 

adjudicatory forum is only to assist it in the exercise of 

adjudicatory functions by providing them better data and 

factual clarity, which is also open to challenge by all 

concerned parties. Allowing for objections to be raised and 

considered makes the process fair and participatory for all 

stakeholders. 
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16. Sections 14 and Section 15 entrust adjudicatory functions 

to the NGT. The NGT is a specialized body comprising of 

judicial and expert members. Judicial members bring to bear 

their experience in adjudicating cases. On the other hand, 

expert members bring into the decision-making process 

scientific knowledge on issues concerning the environment. 

In Hanuman Laxman Aroskar v. Union of India9, a two- Judge 

Bench of this Court noted that the NGT is an expert 

adjudicatory body on the environment. The Court held:  

 

“133. The NGT Act provides for the constitution of 

a tribunal consisting both of judicial and expert 

members. The mix of judicial and technical members 

envisaged by the statute is for the reason that the 

Tribunal is called upon to consider questions which 

involve the application and assessment of science 

and its interface with the environment...  

 

134. NGT is an expert adjudicatory body on the 

environment.” 

 

17. The NGT does not have a dearth of ‘expertise’ when it 

comes to the issues of  

environment. 

 

18. Section 15 empowers the NGT to award compensation to the 

victims of  

pollution and for environmental damage, to provide for 

restitution of property which has been damaged and for the 

restitution of the environment. The NGT cannot abdicate its 

jurisdiction by entrusting these core adjudicatory functions 

to administrative expert committees. Expert committees may 

be appointed to assist the NGT in the performance of its 

task and as an adjunct to its fact-finding role. But 

adjudication under the statute is entrusted to the NGT and 

cannot be delegated to administrative authorities. 

Adjudicatory functions assigned to courts and tribunals 

cannot be hived off to administrative committees.  

 

19. The NGT has in the present case abdicated its 

jurisdiction and entrusted judicial functions to an 

administrative expert committee. An expert committee may be 

able to assist the NGT, for instance, by carrying out a fact-

finding exercise, but the adjudication has to be by the NGT. 

This is not a delegable function. Thus, the order impugned 

in the appeal cannot be sustained. The consequence of the 

impugned order is to efface the meticulous exercise which 

was carried out by the earlier Benches. Valuable time has 

been lost in the meantime and crucial issues pertaining to 

the environment in the present case have been placed on the 

back-burner.” 
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14.  In a recent landmark decision, Madhyamam Broadcasting Limited 

v. Union of India (2023) SCC Online 366, the principles of natural 

justice have been crystalized in the words of Hon’ble CJI-Dr 

Dhananjaya Y Chandrachud as under: 

“53. …The facet of audi alterum partem encompasses the 

components of notice, contents of the notice, reports of 

inquiry, and materials that are available for perusal. While 

situational modifications are permissible, the rules of 

natural justice cannot be modified to suit the needs of the 

situation to such an extent that the core of the principle 

is abrogated because it is the core that infuses procedural 

reasonableness….” 

 

15.   A reading of the above, clearly indicates that the NGT is a 

judicial body and therefore exercises adjudicatory function. The very 

nature of an adjudicatory function would carry with it the requirement 

that principles of natural justice are complied with, particularly 

when there is an adversarial system of hearing of the cases before 

the Tribunal or for that matter before the Courts in India. The NGT 

though is a special adjudicatory body constituted by an Act of 

Parliament, nevertheless, the discharge of its function must be in 

accordance with law which would also include compliance with the 

principles of natural justice as envisaged in Section 19(1) of the 

Act.  

16.  In this context, it would be useful to refer to what is known 

as the ‘official notice’ doctrine, which is a device used in 

administrative procedure. Although an authority can rely upon 

materials familiar to it in its expert capacity without the need 

formally to introduce them in evidence, nevertheless, the parties 

ought to be informed of materials so noticed and be given an 

opportunity to explain or rebut them. The data on which an authority 
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is acting must be apprised to the party against whom the data is to 

be used as such a party would then have an opportunity not only to 

refute it but also supplement, explain or give a different perspective 

to the facts upon which the authority relies. This has been explained 

by Schwartz in his work on Administrative Law. The aforesaid doctrine 

applies with greater force to a judicial / adjudicatory body. 

 Therefore, applying the aforesaid principle to the cases that 

come up before the NGT, if the NGT intends to rely upon an expert 

Committee report or any other relevant material that comes to its 

knowledge, it should disclose in advance to the party so as to give 

an opportunity for discussion and rebuttal. Thus, factual information 

which comes to the knowledge of NGT on the basis of the report of 

the Committee constituted by it, if to be relied upon by the NGT, 

then, the same must be disclosed to the parties for their response 

and a reasonable opportunity must be afforded to present their 

observations or comments on such a report to the Tribunal. 

17.  It is needless to observe that the experts’ opinion is only by 

way of assistance in arriving at a final conclusion. But we find that 

in the instant case the report of the expert Committee as well as 

the recommendations have been made the basis of the directions and 

such an approach is improper.   

18.  We have perused the impugned order of the NGT and particularly 

paragraph ‘16’ which has been extracted above. It is apparent that 

the appellant(s) herein who were respondents before the NGT were not 

given an opportunity to file their objections to the recommendations 

made by the Committee constituted by the NGT which is apparent by 

the fact that the recommendations were uploaded on 15.01.2022 and 
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the final order of the NGT was passed three days later on, i.e. 

18.01.2022.  Thus, this is a clear case of there being non compliance 

with the principles of natural justice. On the said ground alone the 

impugned order is set aside, the matter is remanded to the NGT for 

re-consideration from the stage of the recommendations filed by the 

expert Committee constituted by the NGT. The appellant(s) herein are 

permitted to file their objections, if they are so advised. The NGT 

shall consider the objections, if any, filed to the recommendations 

and thereafter dispose of the applications in accordance with law 

and after giving a reasonable opportunity to all parties.   

19. The appeals are allowed and disposed of in the aforesaid terms.  

Pending application(s), if any, shall stand disposed of. 

 

   ……………………………………………………………J. 

                                        (B.V. NAGARATHNA)           

  

 

 

      …………………………………………………………J. 

(PRASHANT KUMAR MISHRA) 

NEW DELHI;  

JULY 05, 2023 
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JUDGMENT:

JUDGMENT 1994 SUPPL. (2) SCR 419 The following Order of the Court was delivered :

Leave granted.

The controversy in this appeal lies in a very narrow compass. The appellant who had
joined the Railways as a Trains Clerk w.e.f. 18.12.1955 was promoted as Guard,
Grade-C w.e.f. 1812-70 by an order dated 27.10.1970. The basic pay of the appellant
was fixed at Rs. 190 p.m. w.e.f. 18.12.1955 in a running pay scale. By an order dated
25th July, 1991, the pay scale of the appellant, was sought to be refixed and during
the refixation his basic pay was reduced to Rs. 181 p.m. from Rs. 190 p.m. w.e.f.
18.12.1970. The appellant questioned the order reducing his basic pay with
retrospective effect from 18.12.1970 before the Central Administrative Tribunal,
Patna Bench. The justification furnished by the respondents for reducing the basic
pay was that the same had been wrongly' fixed initially and that the position had
continued due to "administrative lapses" for about twenty years, when it was decided
to rectify the mistake. The petition filed by the appellant was dismissed by the
Tribunal on 17.9.1993.

We have heard learned counsel for the parties. That the petitioner's basic pay had
been fixed since 1970 at Rs, 190 p.m. is not disputed. There is also no dispute that the
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basic pay of the appellant was reduced to Rs. 181 p.m. from Rs. 190 pan. in 1991
retrospectively w.e.f. 1812.1970. The appellant has obviously been visited with civil
consequences but he had been granted no opportunity to show cause against the
reduction of his basic pay. He was not, even put on notice before his pay was reduced
by the department and the order came to be made behind his back without following
any procedure known to law. There, has, thus, been a flagrant violation of the
principles of natural justice and the appellant has been made to suffer huge financial
loss without being heard. Fair play in action warrants that no such order which has
the effect of an employee suffering civil consequences should be passed without
putting the concerned to notice and giving him a hearing in the matter. Since, that
was not done, the order (memorandum) dated 25.7.1991. which was impugned before
the Tribunal could not certainly be sustained and the Central Administrative Tribunal
fell in error in dismissing the petition of the appellant. The order of the Tribunal
deserves to be set aside. We, accordingly, accept this appeal and set aside the order of
the Central Administrative Tribunal dated 17.9,1993 as well as the order
(memorandum) impugned before the Tribunal dated 25.7.1991 reducing the basic pay
of the appellant From Rs. 190 to Rs. 181 w.e.f. 18.12,1970.
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